SRS PN ¢

Central Administrative Tribupal, 8llahabad Bench

Allahabad this the_lSt day of _Feb, 1996

Original application ng. 504 of 1992

Hon'ble Mr, S, Oayal, A.M.

S.S.Hasan son of We.H.Rizvi,

pressntly workimpgzs Carpet Training Officer,
Carpet weavin trainimg cent re,Kasari All ahabad
under Assistant Directepr , Service Centre,

Allahabag, R ~Applicant

C/i

VERSUS

1. Union of I dia through Secretary,
Ministry of Textiles, Udyog Bhawan, New Oelhi.

2. The Develpment Commissioner(Handicrafts),

West Block-7, RRK/{/Puraw R.K.Puram,Mey Delhi.

West block-?7, R.K.,Puram, Ney Delhi,

4, The Director, Central negion offics,
46/3 Gokhale MAFG Vihar Marg,

Use Po, Lucknou.

5 Asgsistant Oirector, Service Centre,Allahabad

Uffice of Director Central Service.

- - - - = m= - Responen ts

C/A A, Sthanlkar,

. Assicotant Development Commissioner,{Handicrafts)




-2 =

QR DER (Oral)
By Hop'ble Mr S.Dayal, Member A

ﬁbne for the a pplicant. Shri A.Sthanlkar for the
responents.,

2. At the out set Shri A.Sthalkar
mentiored that he had moved a miscellneous application
on 23,3,1995 yhich was moved after service on the
learned counsel for the applicant to the effect

that the applicafftion has been infructuous because
the petitioner challhged the order of transfer

dated 206,3,1993, while he was transferred by issuing
letter dated 4,5,1994 to the applicant, who had

taken over charge on 10,5.,1994 at New Delhi.

3. Learned coun=l ror the responents also

mentioned that he had inf ormed Sri N.lL.Srivastava
learned counsel for the applicant regardin hearing

of the misc., applicatioﬁ today,but the learned counsel
has chofsen to remain absent. I find from the GU.S.
dated 9,9,1992 that an interim order passed in this
case yasnot axtended by order dated 4,9.,1992 and that
charge of frequent tr ansfer made in the applica tion
Biled by the applican was not correct. All thse

facts shoy that application has become infructuous

and dismissed as infructuous,

Administrative Member.

Siddigui




